countries like China, India and Bangladesh for sharing trans-boundary river water and its beneficial
use. The colossal volume of water of Brahmaputra is still not utilized judiciously. It will not be fair to
implement project to divert water within a country too from the trans-boundary river without consent
from the neighbouring country. Whether Government will consider it as a sustainable project to
construct a dam for storage and hydropower generation by a country without involvement of riparian
countries? Now, a similar situation has arisen on the part of India and China with regard to using the
water of Yarlung Tsangpo (Brahmaputra in China). There should be a fruitful everlasting mechanism
to tackle the Brahmaputra for use of large volumes of water in a wide network of tributaries by the
riparian countries with no objection. In this regard, three nations, India, Bangladesh and China
should sit together immediately to chalk out plan to establish a treaty on water sharing and
dissemination of hydrological information. There must be access for site inspection too. There would
be an agreeable programme of taming the river to challenge climate change and enhancing water

distribution pattern during water stress situation in valleys.

Need to include remaining blocks of Bundelkhand and Vindhyanchal of Uttar Pradesh into drought

prone area development programme
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Request to ban Aqua culture business and removal of encroachments

in Kolleru Lake in Andhra Pradesh

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, Kolleru lake is a natural fresh water lake
situated in Andhra Pradesh between the two major deltas, the Godavari delta on the east and the

Krishna delta on the west. Originally, the area of the lake spread up to 230 to 300 square miles.

Sir, Kolleru lake is one of the wet land eco systems not only in India but also in the world. It
supports a variety of flora and fauna. The lake is for ever being exploited due to its rich aquatic life; it
abounds in fish. A large majority of the people living in Kolleru eke out their livelihood by fishing in the

lake.

From 1990 onwards, aqua culture had replaced all other activities in the area surrounding the
lake. Not only the people of the area but entrepreneurs from all over the State also had descended on
Kolleru and encroached upon it. They dug out fish and prawn tanks in large numbers. Many people
have dug out and grabbed large extent of the lake-bed and converted it into fish ponds. According to
official estimates, the extent of the lake encroached illegally would be around 80,000 acres. This kind
of ruthless encroachment and extension of aqua culture on a big scale has contributed to the
pollution of the lake. As a consequence, not only the size of the lake-bed but also its water storage
capacity has dwindled. Migratory birds like Siberian cranes, pelicans, storks etc., nearly 183 species,
have found Kolleru lake inhospitable and have stopped coming there as there is no shelter for

breeding, etc.

Hence, | appeal to you, Sir, to kindly intervene in the matter, issue suitable and necessary
directions to the authorities to save Kolleru from aqua business magnets, stop further
encroachments and save the world renowned water body from destruction and reject any reduction

of the sanctuary area.
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